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TURE (SHr1 D. R. CHAvAN) : Sir, T beg ! extended to Jammu and Kashmir, I have

to lay on the Table a statement regard-
ing the wheat supply position conse-
quent on the strike of long shoremen in
the Ports of the United States. [Placed in
Library. See No. LT/65L

THE PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL
1964—Continued

Surr AKBAR ALI KHAN (Andhra Pra-
desh) : Mr. Vice-Chairman, the Bill before
us is a non-controversial and a simple
measure. The only object of this measure
is to extend the operation of the Press
and Registration of Books Act to the State
of Jammu and Kashmir. In view of the
closer contact and integration, I think it
is necessary, subject to compliance with
the provisions of the Constitution, to ex-
tend such useful measures to the State of
Jammu and Kashmir, The necessary con-
currence and approval of the State Gov-
ernment has been obtained and after
complying with all those conditions, this
Bill has been submitted here for the
approval of this House. Just after the
introduction of the republican Constitution,
it was felt necessary, in order t{o see that
democracy functions properly, to look to
the proper functioning of the Press. With
that object in view a very high-powered
Press Commission was appointed. Several
recommendations made by that body were
considered, some had already been imple-
mented and some are in the course of
being implemented. This House is fully
aware that a Bill for the establishment of
a Press Council was entrusted to a Joint
Committee of the Houses. That Joint
Committee has already submitted its
Report. So, that important recommenda-
tion of the Press Commission will also
receive the approval of Parliament. There
was another suggestion by the Commission
that a Registrar for newspapers should be
appointed. Accordingly, in 1956 a Regis-
trar was appointed to collect information
about all the newspapers to have copies
of all publications as well as books, in
short, a complete record. I am sure that
since then we have got a very good record
and we also know how the Press in the
country is functioning. As it is now being

no doubt that the things there and the
standard of the newspapers will improve.
Mr. Mani who is a journalist and, I under-
stand, has been recently to Kashmur, has
suggested certain things. All those which
are necessary and are helpful to give a
certain lift and facility to the Press should
be done but I do not agree with his sug-
gestion that the Government should establish
a printing press there and give all the news-
papers the facility of having their news-
papers printed and published from there.
Whichever may be the Government, if the
newspapers have to depend upon the
Government for printing the newspapers—
and if they cannot get this thing done ex-
cept through the Government press—I am
sure the independence of the Press that
we desire will receive a set-back. I think
on further consideration Mr. Mani himself
will feel that this suggestion is not in the
best interests of the high standard that we
all so much desire. As regards his sugges-
tions for the training of journalists and
the facilities to be provided for the Urdu
language, I am one with him. Apart trom
certain journals, I think the standard of
Urdu journalism has been quite high and
it should not be difficult to get good jour-
nalists from other parts of India if neces-
sary facilities are provided to them in the
State of Jammu and Kashmir.

I feel that there has been no comment
from any side which could be met and
answered from our side.

With  these few observations, 1 com-
mend this Bill for the acceptance of this
avgust House,

it 3t Agar (F7 v FAHT)
AT FETEA, q@Y, g A1 ag
qATHE srAefad fafaees za zreq &
AR §, § FTACT TAGA #AL § AT
FHAG &1 AAWFAR W g &
TR TfE 7 a7 qrai x4z £a) o
fef S oY FTOEIT F @A g AT
A fgrgrama & ST & afage 4y,
a1 frey fRr AT )

31T g9 the Press and Registration
of Books Act, 1867.
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1867 & 9g3 Z a1 2ZW
T 2 5 g wm & e &,
fergeaa %0 ardve & WS @ 399 ag
famr &  “India means the territory
of India excluding the State of
Jammu and Kashmur” g9 &1 st 5
W AR AT BT W @A §, a4
EH IERT 9TA & a1 ArEdmifaEe
FH 9 UF AT ZAT B 1 OEH
A, f92 A7 1947 ® o e
fErgem & o1 W17 91 5% SO w1
u feear aue € 5 wew 1, anfer,
AR F A UEF FT, IAH AAAN
uF A7 AT ®T & A g, 99 {F
& gz wewa wew g fF gfear @
wAqd 78 g & 9w v we i w2
% g7 | gafad § gwadr g fF oA
I arFT & g0 92 &7 a8, 90 %
ZATe A @17 a9 & gAY TEN AT
STFAAT & TAAAT @3¢ AT, IR 37 T

A Z A AWA & AR A T
de ok T &1, fomy FvR 2w
T AFRF AL TX Z IA ASF & A
giFgm F wrfefwra 356 T 357
an fea @ zardi S AT FeEi
Wz 9%, 399 0 Fi T ¥ A7 4
¥ g9 g T A F§ 3EHE Fvar g fE
oHr N AT FEAAC AR F A
@ fF 2w fegerm & siiw samEr
IIZF E 9 A T AeHS w7 %
7= fasa 7 N7 o7 % 39 90w gred
F A FA FA A g, gFE I
T F19HT €2, g8 W & fod gw
7 3@ 9N | FAN AIERIAITET AT
AT v & TR 8 WY w1
faaa &, 92 gL &1 STaw AT FET F AW
S g, q TR ATE F I AT & arfmes
g, g afmagr e

saT i spvfi-aredi AR e s wfor

[RAIYA SABHA]

(Amendment) Bill, 174
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TrEd N F21 {5 I aT HeTS AT wT F
g FGIA G- F 1 S Jgr 9T
Y faer T 2 gar sfas wEEaE
F7 TFREEES FI W@ E——ATA TIi-
qUMe WARTeT 1T gAY fEew &y st
faFa T g s g QI O AT AL,
gl & T i oAfFqar F, favgr
17 91 & 77 e ferger i qwaT,
qgT FT FTARET AWAT IAHT IHIL
ST TET & 1 1T IqART T 97 @T 2
Tg WS q@ I AfawEe A @A
St F far 33 1 Q™ FEm A
st i w § F Fer wafew & oS
Wi &\ A agmar g & sav & ge
e #1 safeafedoa awq 17
FTEH(T 9¥ Bl STUAT AT Fi AT
FEAS 9T TX qF FE Hiforw wAc fow
i T 9% g, o faw agr o wra-
b § wlaed; § 7 59F1 78t oF S|
FAAT FM@T § ST A AT Fi FET A
i A WHEAT A, IAFT GATATES
faar ST AT FAAT @R ATWRr
7al & wrenty fe wregan & faers,
A HeF F1 AR & fawrs,
wew F fgars 70 faem & s aafow
1 o g 5 tFd s a9 g
FITAAT F1 @AW T TFAT & |

Jqr1 fF T9 arRe 299 & wEeA
ST & 59 T4 Wi qgT X 9 AG@
FF & B 2, AT gEL a qifwear
Fi B @/ g HIT g ®WE T TO
feear 9% 19 |7 &1 FATG TS HwA
2 =reg fF 9z fgrar fom ) fF
IR TH FFT FeAT (FAT FIHT  IT
AT & Fraw faar S arfs arew
F QAR TF ATFHFT T FH A
FTUF AT g1 AT 397 fwey frey 7
wE T ET

THFH 1T &1 A TE Wi FF A7 Frgar
g & gl AIET g AT T g9 4 &0



175

Press & Registration
of Books

fgazz % f qere ag 59 Uz wfaee-
9 3% gAY AT & wages fE
1D E T R VO I € |
X T 50 F FOT FGAUT AT TeH
97 W Z A A TT T WA T
A% gATfeas S wfefam 23
gawy gifad g1 AW, g6 A g
Tar f 3AF aqEwTs # §, 3
Y o7 9gd 2 ¥ T FIT AT IA-
A3 a8 FT @ 2 399 Fg7 IF GEIRT
2 agifs 2 srgare 2, 59 fF “me”
SERT HFTT d ZEAr WE Al AN
faeemr Afww faeeti & faa smoem
faedli @ o 9% q7E FGAT BIAT
FL AN H e & AR E AT W
araw Z@r g fe sasr agr S
&\ aY 39y 9T F WA & AAeAH
g efefeem zifaer g1 I@T
I9Y g0 7 OAT @ fF Fzr a7 v
e & waarTa 2 9 S agr g fam
AWE AL |

Afew 4 ok oz w2 g f5 90
g 57 (1) ST (2) | o arEgA-
fafge war & sad I § gmdfad
fafaees amg a4 =@ aES &
FHeT FT fF A1 aea-faqz § 98
aga FH g WIE I A FEHT
T F7 FTh; fgear T g AT agr
9 @7 TAAT AGE TEl TgA AHAl
3, G F¥ F 39 W9W | 98 W IF
AT T HT TATTH =97 TG Zhar & |
zafaw § 7z Fgw f& zA4T ZTEW-
etz <1 <1 AME 7 & ST AT F a0
FL =R A1 AF &< {qar s arfw
fedy ®1 77 fogmag 7 @ f5 @3
s feFagvom AT o1 FF IATRH
g & %7\ | 3hg F3ar § 5 ama-
A fufes 99 37 gasde £
% § g-2rg/ 98] ¥ HF——HTAA 617
ZYHT T ATE & AT ATT A FL T |

[18 FEB. 1965]
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Y To Tlo MWW A 3T fF FET 97
F oy AT A7 AT a7 97 ZE@EH; q®IF
g % wamaz oF var g9 awe fad
f& @ 981 e smETTd BT 9%
R FLFIE FT qa | AEATA AFAT
T @l A 99 fgers w77 fF F a8y
guaar fF o 99 @ 9% ShEr
S| afwT § awEar g fF oawt F
AN agd dF9s £ AR Fgr 9% Ml
T M R 1S AT TGT WTTAE 99 TGV
g gl W fF g A% 9X e B
S | X TANAZ @7 9% fERE &
geEar X F 47 AW feEy aw@ ¥
F1E 59 T 3 A1 gl 7 S gw A
HTATET § a8 FOH @A A aR0 F¥
ST wETET 99 FT g IqA 9gT &€ aF
AT ZNT, TOH a8T 1T HGHT,
T S@ATA 6T AT T gL HEHT
aF ST FHA AT ST {77 g9 | 29-
mﬁ-m?....

SHr1 AKBAR ALI KHAN : Co-operative
Press.

SHrR1 OM MEHTA © It may be a
operative Press. FIIMfaa ¥g @, AT TI1-
qz & g1 AT ©F a7 qF FT FET
fgraa et & #4910 33 & g agr 9%
FIE 9G LT & T FgT 7 U srfinfomae
ACH & 97 TE 8, A7 I7 AR A
3% NEd B, ARAT g AT e g
zafe 399 uF T3 99 *1 gt fAgaa
qe7 I& 2, @ g8 HAMAeq
afag 9x g1 arEaAe g7 aArn afeT
fra-A-fEdT ST 9 a@r 97 oF G
JEL AT A |

CO~

g0 arg St " GEE F FE a8
7g Af % a8 o2 snfeew &1 9 9™
AR G T 5 W aET s@ard &t
S ®e gANE A A9 w@r g 98
FTH AT A & | TG F AT ASATCAA
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gaR @ F N AME T AqF §
A FaT % 7 9% g T F9 FreT
& T a1 AT | AV F AT AT FEO
fF w1 WD 9 ST ST SAET
TYEAUT SATET § AT IAF! SATET FTT
feun s arfs 5@ sos | stEy £ -
izt % @, o9Es, SATET TR @
agi 9% =9 forew &1 | FT AT AT

AL SamET &2 WY # 5T maHe
®Y HEATRFATR & § % Fg wifow w7
vEr 2 i gur gfwam St 3w feew #
ek § IF g7 A s e uw
v ¥ TR & ATH {HAT S, gHAT
foar ST

W AT FWFN (dwE) 2 A
arEd JuT wged, § z§ faw #n
TANG F & 0 @sT g g 1 9A
gur g fF forg g 3w oW &
IR FEARX & AT § TF qE FAA
I3 & AR IR ag 59 o e
T FF faer F1 FTEHT 9T 0] fwaT

g2

A el avg A% @ fF 9w 9w
FegeedT T UST A—AH I
AEIRA, ATTH AW E FAT F g
# g9 § SIRT 3E & H@AE B g
ar /@ FAr I faers R sEar
H OUAT AT J1 98 I T@ATT HT TTAT
fomaa # smar g 7 33 9 1 gl
2 fv wifew s @R 7 ag qamw af=w
gw FT I § AT w7 qwrw & fwdr
FGITT 9T FEAIX F AW 97 Ffeaom
T g | fE oA # AT @0 g
ag ag & B § ot i\ Wgan & @
afrs § 5 Fredfic o fegem &
gfram st dEv gEw & ¥ ams

[RAJYA SABHA]

(Amendment) Bill,
1964

TR gl |Tfed 1T et anfefsar 256
AT 257 F aR ¥ fovgr § agr 9 &%
s=d § Fgw fF sfelrsr 370 &1 W
g FAT Afge aifE & A
AT 91X fegem ™ & afaam
HEEIC Al
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4 fad & 1 7997 A7 ATEATE |
ot wfe ¥ faemT a8 avg & suar
FT TA BNE ¥ gAY T@T § AR H
FUAAT § [ 2 fgrgeAnd & s
St feoa wegm S £ wuwT o grsw
¥ ¥g 3 | uF arag & fF T ¥ s
7 fewFmma = & oo fagwg
e i oY, srEeTe wr feaemiee
ZIAT Z17 AT 1 gW o Hlo F TYAT A
s 4, feFrmiem w9 o fve
W F1 g¥ fegemes fasr smar 9 |
afwa o feawa 7g § o oF 9 orw-
X faem &, v T feremam
AT &, @t g| o dlo F IMT F AW
2, a8t UF W fAerar 8, 38 9 &1 Q1
FIfTaT 4T T & &9 o & al 98 T
Z f& o w2 faeet 7 <o
AT AT AT § FF AFI AT A
F AT TR qE@ FAT gAT § 7
oF AT 1 fegovom a9 F fau
A T 72, FIX 0 qe M, 909 qiF
AEE IF TE-AT AT @ BAAT T4
Z | AR T N T AW A FE AR
ITHT UF THTZAT ATAUT A v AT ar
ot G arelt & qere e A AT, i
g & e 29w # @ FAT F@r 49T
At HH TRt g f S @ FTv e o
do F FHAT | A & SHHT OF &0
G TEAHE FT AT ST § AT fEe
99 TAAAE God TaTHE ®I AT
g o fry ag o= & o amEr @
AT T iR ST 9T ATl &
3@ FE IFUAT HAO G g AR
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THH AT, O RN A9 S 2 99 R
gmT ag Afge fw o fedemvo 3Ar
AR a8 UF I {9 AHRW F OGS
% AT uF FMY o dio F TwT A
Z T AT I gAY TRl IAHT
dHeT g1 S fF s 3z ferrrm
9 AW 9 {A9 @6ar & v 767 |

A F qF I AL EZNT A I
y@IT Al w1 AE @pfamd w@r
frerlt iR v 7@ g g e
FOAR 7 AT feaqorgya @ A7 &7
EHT AT AT 9H TEHY & % T fHqar
femT weqm % | @ fawwa &0
g &Ar Arfem o

il feFwa g & fF s quew
IGATTT & SAF! al &1 (gaar a8y
& AT ST T qEeF § R0 SATAT ey
famar & ot & =9 27 & "=y &y
Hfeawrs 5T &7 sifaw & ¢ fF
TR I FIET H F@@ FAT AT
& | 9 T qEAR A FET Al
gaFTe w1 arferdr & 5 i 31 2,000
FT FieT 3 €, T 1 5,000 F1 FreT
& &, fdT FT 10,000 FT F1TT 3T £
UF FAEM Ol SRR #wr geEr
rfge & oF srEeTe &t fwaET SR
H AR AT g qUME I @A FAT
%, a9z ag1 fF sawr wsff av gy
TS 21T 78 & [ U srE"i arer Sy
10,000 B9 AT g 39! 2,000
F1 *lr fAear g, 9 2 A1 e 2
ST 20,000 T fAerar § o7 A
Ig 1T & TF 58 7% § ATHT T F3@T
g | ag arfast gt a1 fearest &
wifgd | # F9HHATE &F ATIT TF qIT
=T HIT A% FIH IJMAT  ql 3© I
gTfeaT g IgT § SAFN X F F
Fiforw L AT T Y 39 o Ag g
S ST FIHT / AT T &1 AUF ot

[18 FEB

}
!

I
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AT TF AW AT I AT I@H S
afew £ 3 gE &1 S1 =t |

TS AT H A FA FIAT ARAT §
f& sr@ary & 1% § OIAAET HTET
TATHE F 9T AT g ST IH I IHA
FIOAY TIAHE FET ATT I ARG
g Tifed fF s S-nfesam ar 9-
GfeRaT SITaHT & F AgT ATwY, (5 T,
FRIET 7 W19 |

sii gi(A FAT (IAT ¥3W) : q®
IS 27 ATE AT | A T ATH g1
EIET A

of; Sag ATCES ¢ G AT goyw &
g ff ag o wEeHEE F AGASL TGA!
Fifze |

3 21 AW aFaed § AT F9TRd
¥ Fs(v AT F HAT A AN FA
ATEAT 2 |

Suri KRISHAN DUTT (Jammu and
Kashmir) : Mr. Vice-Chairman, I welcome
this measure and I feel happy that from
now on newspapers and books printed in
the State of Jammu and Kashmir will fall
under the jurisdiction of the Press Regis-
trar of India and the statistics which, so
far, were not available in the rcport of
the Press Registrar of India will nmow be
available in regard to the State of Jammu
and Kashmur also. I support the suggestion
made by the hon. Mr. Mam that journa-
Iists from other parts of the country should
give gurdance and try to lift the standard
of journalism in our State. The suggestion
with regard to the setting up of a Govern-
ment press to give facilities to newspapers
for printing there, I think, is a good one
and the press in the State being still in
its infancy is entitled to such patronage
and help I do not think the apprehensions
felt by Mr. Akbar Al Khan that the
independence of the press in the State
would suffer are there Rather the publica-
tion of newspapers will  be facilitated.
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Possibly the rate which the Government |
press would charge would be lower than
the rates charged by other presses and
this will be an encouragement to journa-
lism in the State.

With regard to newsprint issued to the
newspapers in the Jammu and Kashmir
State, I support the suggestion of Mr. Mani
that an audit team from Dethi should visit
the State, examine the circulation figures
and see how far they represent the circu-
lation, which they erjoy in fact, and what
is it that they claim for themselves, 1In
this way, if the issue of newsprint quota is
regulated with the factual position of the
circulation  figures of the newspapers, I
think many malpractices committed with
regard to newsprint will be cheched.

I feel happy that Mr. Om Mehta bhas
rightly expressed that the people of Jammu
and Kashmir by this measure will feel
closer to their countrymen in other parts
of the country and the factors or the
things which still continue to create a sense
of separatism will disappear gradually with
such measures if they are continuously
brought forward with the concurrence of
the State Government and I pay a tribute
to my State Government also for extend-
ing co-operation in inviting such measures
for application to that State.

I give my whole-hearted support to this
measure. There is a plea for extension of
the period of two months for giving fresh
declarations under the new Act by the |
newspapers in the State. T do not know ‘
why two months are considered to be
such a short period that they will find any ‘
difficulty in giving fresh declarations. I do
not think there is any
increasing the period. \

necessity  for

With these words 1 again extend my
support to the Bill and commend it for
the acceptance of this august House.

|
|
Thank you. \

SHri BHUPESH GUPTA (West Bengal) : ’
Mr. Vice-Chairman, generally 1 would

(RAJIYA SABHA]

(Amendment) Bill, 182

1964

i have no objection to supporting a measure

of this kind because it attracts the prin-
ciple, shall we say, of integration, complete
integration of the State of Jammu and
Kashmir with the resi of the country.
Therefore, we can have no objection to it,
but then, we are taking this Government
to the State of Jammu and Kashmir in
regard to certain functions which previously
belonged to the State Government. Now,
we are told in the Statement of Objects
and Reasons that the Registrar has to
collect and compile facts and figures relat-
ing to newspapers in the country. Natu-
rally we have to judge how they are func-
tioning where they are already in the field.
As far as we know, this particular depart-
ment is not properly functioning and is
being hoodwinked by some of the news-
papers in the country. Time and again
I have brought it to the notice cf the
House as to how one paper called “Jana-
sevak” m West Bengal, a daily paper, is
bluffing this great Government. That daily
paper claims to have a circulation of
22.000 copies, but unfortunately it is not
to be seen anywhere in the streets of
Calcutta. Where that Bengali paper is read,
we do not know, may be in the bathrooms
of Congress politicians, We do not see it,
but it is one of the wonders in the world
that a paper published from Calcutta and
claiming a circulation of 22,000 is not to
be secn anywhere in any of the streets of
Calcutta where the Bengali-speaking people
reside. Yet, month after month and year
after year they are getting their quota and
favours from the Government., We were
told that the matter would be investigated,
but I do not know how far the investiga-
tion has progressed. I understand the
difficulty of the Government because Shri
Atulya Ghosh, M.P. happens to be the
Chairman of the editorial board of that
unread paper.

SHR1 N. PATRA (Orissa) :
spoken about it half a
least.

You have
dozen times at

Surt BHUPESH GUPTA : That shows
your intellect. Even after being reminded
of that truth half a dozen times you do
not accept it. Now, this is the reality. I
will give new examples also, but I should

. remind you of the old story because you
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need a little bit of reminding. Now, we
were told recently that an investigation
was ordered and it was found out--accord-
ing to our information—from the investi-
gation that it was not consuming the
quantity  which it should consume, if
22,000 impressions were taken. If you look
into that aspect of working of the press
you will find that there is no support to
the claim that the paper as such has a
sizeable circulation.

183
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I tell my friend of Jammu and Kashmir that
when they are welcoming this Government
to look into this matter, they must also
know what type of Government and autho-
rities they are inviting.

Another example I shall give you.
Another newspaper, a well-known paper
called the Ananda Bazar Patrika, has a
good circulation. there is no doubt about
it. But the newsprint quota that 1s given
to it is much larger than it is entitled to,
and for some years it is common Know-
ledge in Calcutta that the newsprint from
that source was going to the blackmarket.
An investigation had been ordered. ques-
tions had been asked in this and the other
House and answers half-heartedly had
been given, but nothing so far had been
done for restraining effectively that parti-
cular newspaper institution called the
Ananda Bazar Patrika Limited. That is
example number two. Then example num-
ber threa. In Tripura we have got three
litt'e Ministers. One of them is called Mr.
Sen Gupta, supposed to be the Develop-
ment Minister. He brings out a paper called
Ganaraj, a daily paper of this size, four
pages of this size. It is coming out every
day in the evening in a small town like
Tripura which announces on the front
page almost every day as a matter of
routine that this paper is patronised by the
great Minister, Mr. Sukhamoy Sen Gupta
of Tripura. Nobody knows how much
circulation this paper has got but it is get-
ting its quota. Perhaps by a coincidence
of many things that are happening in the
country, and we find that this paper is
backing up the Minister and the Minister
is also gaining a lot out of it. I do not
krow how. Recently I was there twice

Nothing can be done..

[ 18 FEB.

(Amendment) Bill, 184

1964

last month in Tripura and I made again
enquiries and nobody could tell me any-
thing. That paper is giving open incitement
to violence against the Communists, open
incitement. When the Press Council Bilf
comes up, I shall bring that paper here
and read out to you what kind of paper
it is. Ganaraj that paper is called, you
understand, Mr. Vice-Chairman. It is caHed
Ganaraj. That paper has got a flamboyant
style and name. It has nothing to do with
Gana but it has certainly got something
to do with the corrupt Congress raj. They
call it Ganaraj. You find that the Ministers
are now interested in bringing out vapers
because there are too many factions within
the Congress Party. There may be Rs. 98
lakhs coming from the joint stock com-
panies as it was revealed by Mr. Krishna-
machari yesterday but that does not scem
to have put the house in order. Many of
them are bringing out papers against each
other. This is an interesting new feature
of our democracy. I would not mention
anything about the departed Congressman
in a certain State in Northern India who
brought out papers to deal with political
rivals, but there are living ones also. I
wish them long life, who are bringing out
such papers in order to run down their
political opponents in the Congress Party
and push their points of view. Somehow
or other they are also getting good news-
print quota irrespective of their circula-
tion.

1965 ]

Now. as you know, the Congress is now
divided; you may be knowing, Sir, in another
capacity, not in this particular capacity,
they are in division very much today. They
have got the syndicate; some day it will
be senate. The syndicate is already there.
M, Atulya Ghosh is an august member
of the syndicate. If you read that paper,
you will find that he is a protagonis¢ of
the syndicatz politics. Syndicate means we
are told Mr. Samjiva Reddy, Mr., S. K.
Patil. Ministers of the Government, and
Shri Atulya Ghosh. If you look up that
paper, you will find how these three
gentlamen are being boosted in that parti-
cular paper.

[THe DEPUTY CHAIRMAN in the Chair).
Other are not boosted so much. T am
nhot blaming the paper for that. But
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we are mnterested 1n that part of the story
Smularly other papers are also coming in
They are getting quotas and so on May 1
ask as to why the Press Registrar and he
‘Government should not go into this thing ?
Shall we have to raid the Jana Sevak
office to find out what 1s happening ? Then
we shall be accused of commutting vio-
lence, and someone will call us pro-Peking
Whenever the Government 15 1 a
tight corner they call us names and they
try to create prejudice against their pol-
tical opponents But I think something
should be done Heie I can give you very
many examples of that type We should
Jike the Press Registrar to tell us with how
many papers the Congress Mimsters are
connected just as  Mr  Krishnamachari
yesterday gave a statement telling us as
to how much fund the Congress Party
got {rom the jomt stock companies bet
ween 1961 and 1964 We would like to
know, 1t i1s an interesting research I be-
lieve for the sake of democracy and it
should be undertaken by the Government
Therefore, this one point needs to be borne
in mund My fear 1s this In Kashmur poli
tics this sort of thing may happen They
have fallen out with Bak<ht Ghulam
Mohammad They were very fricndly with
him Now they have fallen out with him
put him 1n jail then got him vut and sent
the Director of Public Health to look after
his health  We are not given any such
thing when we are 1n jail You understand
Madam that there 1s even discrimination
when we are mmprisoned If a former Chief
Ministers goes to jail after having been
framed up for corrupt practices and mal
practices and 1f he has flu he is looked
after by the Director of Pubhc Hezalth
If humble people lihe us go to jail and
suffer from tuberculosis
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SHRI P N SAPRU (Uttar Pradesh) It
would be more correct to say that they
are put under preventive detention T have
a horror of preventive detentron

SHr1 BHUPESH GUPTA You have
But unfortunately you bslong to a wrong
Party I know you are, as any decent man
should be opposed to preventive deten-
tion, but this Government today which you
are supporting Dr Sapru-—this 15 a mis-
hap 1 your political and personal career
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that a man of your stature and abihity and
integrity should have found no other place
than the Congress Party to support 1t when
these people are playing ducks and drakes
with the liberties of the people and carrying
on a kind tyranmcal admimstration under
the Defence of India Rules But 1 do
not blame you for it Accidents in perso-
nal caresrs do happen Therefore, as you
know this kind of thing goes on 1 was
mentioning  this interesting  fact What
wonderful treatment He was running the
paper there also and allegations were there
that all hinds of things were gomng on
even under that admunistration 1 told you
that he went to jail and how he had been
Jooked after If I were to suffer from
tuberculosis  or from some very serious
disease almost with one foot mn the grave
I will have a compounder to look after
me a bare compounder at best But here
when  this gentleman went—and this 18
called the patriotism of the Congress—and
after he came out all the Mimisters went
to recerve him including  the  Sadachar
Minister  We have a Sadachar Mmister
here called the Home Minister

SHrl N PATRA Today you were cry-
ing for pro Peking Communists

Sari BHUPESH GUPTA What my
friend from this side, sitting on the wrong
side but belonging to that side says is
quite amusing, quite intercsting I am
speaking for some good thing in public
Iife The Sadachar Mimster does it Now
this Sidachar Mimister should investigate
mnto the corrupt practices that arc going
on in the name of this paper quota and
so on, and I am sure he will land 1n very
high quarters But they are God’s chosen
children they cannot be touchad and they
enjoy a hind of immunity Who can touch
Mr Atulya Ghosh? He 1s thinking o
becoming the Congress President 1f not
the Prime Mimster of the country

Therefore, T know that difficulties are
there  but then you have an institution
When we 1n the Opposition bring forward
allegations against any paper we do so
with responsibility Let there be an invest
gation let the CBI take it up, let the evid-
ence of the workers of that particular
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printers and so on be taken and let the
results be known to this Parliament Why
are you not domng 1t? Well Madam
Deputy Chatrman that 1s how they behave

As far as Kashmir 1s concerned I would
advise my friends from Kashmir to keep
in eye on the Government of India I am
in favour of deletion of article 370 1
stand for the deletion of this particular
article But at the same time I would not
like the Government of India with 2l its
corrupt practices 1n the administration to
muscle into the admunistration of kashmur
That 1s what [ am afraid of That 1s why
some Advisory Board or something like 1t
should be there locally in order to advise
the Press Registrar so that some amount of
responsibility attaches to that I have noth-
ing to say for or against the Government
of Kashmur at this moment I feel that the
Government of India cannot be trusted
This Government comes out with White
Papers and other things and expects you
1o believe them  How many times this
Government has lied before the country
1 think there never has been such a col-
lective body of men 1n the country which
has lied on so many occasions as the Gov-
ernment of India has done We have got
that experience so many times Therefore
1 say, do not trust it The Adwvisory Board
should be there and as far as the paper
quota 1s conceined 1t should be very dis-
creetly given We are running short of our
requirements of newsprint and we should
not allow the newsprint to be utilised for
all kind> of doubtful purposes It might
be said the Communist Partv also runs
papers Yes But how difficult it 1s for us to
get newsprint we hnow and you can see
Take the quota and judge 1t in terms of
the circulation that we have If you think
that we are domg a bad thing Well deal
with us harshly if you like even more
harshly than you would be dealing with
your men We are prepared for it But
today I think the Press Registrar should be
a little vigilant

I am not blaming the Registrar him-
self What can the poor Registrar do when
men 1n high authoritv and 11 high places
mdulge in such thmgs ? The admunistrative
oMeials are handicapped by the powerful
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influences that they come up against That
15 my submusston And what can the Press
Registrar do ? About Shri Atulya Ghosh,
Chairman of the Editorial Board of ‘The
Jana Sevak, you can understand his diffi-
culty in this matter I sympathise with
those people the Press Registrar and so
on but stll I would tell them, they need
not be afraid of such people We in the
Opposition are here to protect them, we
arc 1 favour of protecting every honest
official every aspect of honest administra-
tion Whatever may be our differences
with the Government, we want the officials
to function fearlessly and more especially
when they have to deal with such things
as I have mentioned

AN HoN MEMBER Question

SHri BHUPESH GUPTA  Therefore,
they will get all protection from Parlhia-
ment and also from many Members
opposite they will got protection But what
we expect of them 1s to function fearlessly
in such matters and not to be influenced
by the people who control big chains of
papers and so on and get undue advant-
ages

-

Well everybody knows about Mr
Goenka Tt 1s a matter which brooks some
investigation as to how much newsprint he
gets and what 1s the crculaton A big
circulation he has undoubtedly got for hss
chain paper but 1t 1s also necessary to
examine as to how the quota 1s distributed
to the different papers at the different
establishments under hum Tt 1s essential to
find out that also In Kerala also we find
that the Congress 1s doing the same sort
of thing T hope that these things will not
be extended together with the extension
of this measure to Jammu and Kashmur
We should give them a clean thing Please
remember one of the reasons why we
could not win the sentiments of the people
eastly 1n Kashmir or a section of them,
15 because the Central Government gave
Ul kinds of indulgences to the then Bakshi
Mimistty This should not be done And
1if we tun a proper and effictent admimstra-
tion and do not encourage this type of
corrupuon that I have mentioned, probably
people will see that the extension of the
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powers and the authority of the Indian

Government or the Republic of India does

not mean subversion of values in life and

the standards of public behaviour. That is

very, very important for us to remember,

amore especially in Kashmir, when there are
all kinds of agitations going on. Now,
‘what can we do with Sheikh Abdulla ?
1 am not in favour of putting him in jail
without trial, although an extremely harm-
ful agitation is carried on there through
his newspaper. Certainly, we can tell him,
if this kind of agitation is carried on by
this newspaper, then probably we have to

consider whether the quota should be given |

1o it. Now, I am not in favour of suppress-
ing any opinion but here, as you know,
he has a particular type of propaganda to
advance in the State of Jammu and Kash-
mir through the newspaper—and it has
been mentioned here also in this House—
and this could be checked persuasively and,
if pecessary, also by certain administrative
measures. Even so, I would not ask for
detentton without trial. Madam Deputy
.Chairman, if any of us had said what
Sheikh Abdullah has said, the Prime Minis-
ter would not have come to receive us,
the present Home Minister—or the Sada-
char Minister—would not have called on
us. If we had said the kind of thing that
he has said, we would have been shot by
the Sadachar Minister. What is he saying ?
He is saying, Kashmir should go, Kashmir
has not acceded to India. Imagine a Com-
munist saying it. Whatever you call us—
you would have found it difficult to call
us pro-Pakistan because ideological argu-
ment would not have been very helpful.
You would have dealt with us harshly;
not merely put us in prison under the Pre-
ventive Detention Act or the Defence—-of
India Rules, but you would have done
worse things to us, because you know that
the Communist Party of India is one of
the challenges that you are facing. INatu-
rally, you will deal with the Communist
Party and would have taken advantage of
such a thing. But when Sheikh Abdulla is
saying things like that which amount to
a denial of the fact that Kashmir is a
part of India, politically, constitutionally
and otherwise, when some of the sugges-
tions amount to a proposal for bartering
away Kashmir in the name of Indo-Pak
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| friendship, you not only give him all facili-
! ties to carry on this propaganda but you
I bestow all favours upon him and show all
courtesies to him. Well, show courtesy to
everybody, even to your enemy if you like.
But then there is double standard. That
| is what 1 say. Here, Members of Parlia-
| ment, Shri Niren Ghosh, Shri Ramamurti
\‘ and Shri Basavapunnaiah, have been put
!

|

in prison. They have been here in this
! Parliament—Shri  Basavapunnaiah  since
| 1952 and others for several years. Not a
‘ syllable of the type of thing that Sheikh
! Abdullah has been saying has any of them
i uttered here. But  Sheikh Abdullah is
received by the highest of the high; whzn
he comes, Ministers view with each other
in receiving him.

l
!
|
J SHrt G. H. VALIMOHMED MOMIN
| (Gujarat) : Old story.

Surt BHUPESH GUPTA : That is the
position. Naturally the papers which are
brought out there have to be examined as
to how they behave. I make it clear again
that we would not like such a propaganda
in the country which stands for bartering
away any part cf our country.

Territorial integrity is a fundamental
thing and nobody should say anything
which compromises with the principle, I
agree with you. But you cannot do so
because you are mightily afraid of Sheikh
Abdullah. You know the Communists are
peace-loving and you can do whatever
you like with the Communists. One thou-
sand Communists you have put in prison.

SHrt ABID ALI (Maharashtra) : More
ought to have been put behind the bars.

Surt BHUPESH GUPTA : You will not
find a single Communist making statements
that Sheikh Abdullah is making every day,
and still I am not asking for his detention.
Please make no mistake. But then you are
mightily afraid of him. Why is it that you
have not won the support of all sections
of the people although they want to be in
India ? But they hate your rotten adminis-
tration. That is why Sheikh Abdullah js
in a position to publish newspapers and
exploit the sentiments of the people who
i are frustrated by your policies and actions.
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This is a well-known fact, Madam. I just
mentioned it in passing in order to remind
the honourable House when they shouted
at the Communists that you, follow double
standards. But we shall still not put Sheikh
Abdullah in jail. (Interruptions) We do
not prefer to become Sheikh Abdullahs ?

Surt T. V. ANANDAN (Madras):
That is because you are living in India.
If it were Russia or China, you would not
have the privilege to do so.

Surt BHUPESH GUPTA: Wonderfnl
«discovery. We are not discussing Russia or
'‘China here. We are having some discussion
here. Let us have it without interruption.
Let us not go into it because 1 do not
think this is a relevant matter. Do not
emulate China; otherwise T will call you
pro-Peking. Therefore, do not go into that.
Since we have accepted the principle
of discussion here, let us do it freely and
frankly. But how can we discuss ? You do
not allow people to come and participate,
people who have been elected, to sit here
and participate in the discussion. You allow
corrupt Ministers to become Chief Minis-
ters. Even till this afternoon you have
not received the report of the C.B.I. with
regard to Orissa but you are allowing the
election of the Leader and the Chief
Minister to take place.

Suri ABID ALI: On a point of order.
1 do not object to the Member mentioning
all these things which are irrelevant. But,
Madam, if you allow these things, I should
not be stopped from replying to him when
I speak. Tt may then not be mentioned that
1 am irrelevant.

THe DEPUTY CHAIRMAN : You need
not imitate Mr. Bhupesh Gupta.

Suri ABID ALI: 1 will not. But when
false charges are being made, certainly
these are to be repudiated and he should
be corrected.

Suri BHUPESH GUPTA: Madam
Deputy Chairman, I willi have no com-
plaint against you if you allow him not
only to speak but do something more in
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this House. Therefore, our esteemed friend,
Mr. Abid Ali, can have the assurance that
we Communists are democrats.
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SHr1 ABID ALI: Tell me since when.

Surr BHUPESH GUPTA : We kuow
how to give and also how to take. If you
say things relating to us, you have to yield
to the interrputions also becavse I am not
saying anything about you. Therefore,
Madam Deputy Chairman, I have done one
good service. Discussion was sagging. 1
have stimulated it by giving ideas and you

will presently find expression of it in Mr.
Abid Ali.

SHrr ABID ALI: Too late in the day.

Surt BHUPESH GUPTA: That is all
right. These are the points that I had to
make. We are anxiously looking forward
to a very thoughtful and stimulating speech
from our friend, Mr. Abid Ali, since he

has been provoked into wisdom and
thought.

As far as Kashmir is concerned, I wish
them all well. But with regard to this
measure what should be done ? Instead of
bringing  forward this type of measure
every session, I think you should now do
away with article 370. Then it will not be
necessary to bring in such things every
time. Why are you doing it? It looks as
if you have some reservations. On the one
hand you say that Kashmir is an integral
part of India as much a part of India as
any other constituent State is a State of
the Indian Union. On the other hand you
have to have special legislation to extend
even these small measures to the State of
Jammu and Kashmir,

SHrr P. N. SAPRU: It has a special
status. It has framed its own Constitution
which no other State did. Therefore, it
has a special status.

SHrt OM MEHTA : We do not want a
special status.
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Suri BHUPESH GUPTA: The people | tion to rouse certain Western circles against

of Jammu and Kashmir . . .

Surt P. N. SAPRU : They want a special
status.

SHrt OM MEHTA : We do not.

Surt BHUPESH GUPTA : I agree with
him. Therefore, I say do not force some-
thing down their throat. I say that we
should have mutual consultations with
them, with the Kashmir Government. I find
the Kashmir Government leaders are join-
ing the Congress Party. In fact, they are
campaigning for the membership of the
Congress. I hope the Congress Government
will not have an amending Bill to extend
the jurisdiction of the Congress Party there
in this manner. I think the time has come
for abrogation of article 370. That is the
crux of the matter. I entirely support the
opinion which has been expressed. But
why is this mighty Government is afraid ?
Is it because they are opposed to it?
Which Member of Parliament, in this
House or the other House, will be opposed
to the abrogation of article 370? None.
Then why are they afraid?

Suri P. N. SAPRU: 1t is for the people
of Kashmir to decide.

SHrt BHUPESH GUPTA : Let me ex-
plain why they are afraid of abrogating
the article in question. They are afraid of
the Western powers, let there be no mistake
about it. They are not afraid of the people
or any such thing. They have the fullest
backing of the country in this matter. And
I should think if ever was there an issue
on which there has existed complete un-
animity in Parliament, it is on this parti-
cular question, and yet this Government
does not have the courage to bring for-
ward a Bill in order to abrogate article
370. They know that once this is dcne.
their American dollar will be affected.
Once they do such a thing, Harold Wilson,
or even the Labour leaders may not like
it because the pro-imperialists do not want
that sort of thing; they may become angry.
They are afraid that once this is done,
Pakistan without fear would be in a posi-

|

\
f
]

India and take up the matter, as they do,
from time to time, in the Security Council
and in the United Nations Organisations.
But I tell you, Madam, and T tell th:se
Ministers and the Government that there
need not be any such fear because the
composition of the United Nations has
undergone a change, Today T am sure the
majority of the countries will not support
Pakistan in this matter if Pakistan were
to come up before the United Nations
forum with criticisms or attack the Gov-
ernment of India on account of the abro-
gation of article 370. We have also our
friends there, and they are numerous.
Secondly, we can ignore the frowns of
the United States of America and Great
Britain. We need not have any apprehen-
sions about them. They are getiing more
and more isolated, and today if they raise
their voice against us over this Kashmir
issue, they will get even more isolatcd
than what they are today, Therefore, what
is the fear ? The only thing that need to
be considered is how the Kashmir Govera-
ment and the people there will view it.
[ take it that they will be in its favour
provided the Government of India is cour-
teous enough to take the requisite initiative
in order to bring about abrogation of
article 370.  Therefore, Madam Deputy
Chairman, we must understand. My friends
here from Kashmir will understand that
the fear of the Americans that they might
become angry and harm us is unfounded.
But our Government is mightily afraid of
them, afraid of the people who sit in the
Pentagon or the Whitehall or Washington.
That is why they are refusing to accept
the suggestion that we all have been mak-
ing from year to year in this House for
the abrogation of article 370. Once again
I say let this chapter be closed, the chapter
of the extension of Indian legislation or
this hind of special Parliamentary Act to
the State of Jammu and Kashmir. Let us
take the decision about abrogation of
article 370, that in regard to Constitutional
and legal matters Kashmir is on the same
footing as any other State in India and
there is no discriminatory treatment either
for or against. If anything, give Kashmir
love and affection in abundance, material
and other assistance plentiful I am not
quarelling with it. But let us not perpe-
tuate a thing which is to the advantage of
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Sheikh Abdullah or to the advantage of
others who want to compromise India’s
position in the eyes of the world people.
And 1 think if we have felt that Kashmir
is a part of India, we owe it to the people
of Jammu and Kashmir, owe it to our
Constitution that Jammu and Kashmir be
made a part of India in every respect. It
is eminent in this connection that the
abrogation of article 370 is called for and
the Parliament’s time may be saved in
considering such measures and we can dis-
cuss other more important measures espe-
cially in order to improve the functioning
of an inefficient and corrupt government.

SHrR1 ABID ALI: Kashmir is part of
India as Bengal or Maharashtra, It is an
undisputed position and all the enactments
should be fully and immediately made
applicable to Kashmir also but unfortun-
ately our halting policy and our incorrect
way of dealing with this matter—not in
these few years but from the very begin-
ning—has brought a lot of trouble for us.
Let us hope that our Government realises
the necessity of immediate action with
regard to these few items and act accord-
ingly.

With regard to the particular Bill, of
course, I also whole-heartedly support it
but what the hon. gentleman who just
preceded me mentioned . . . .

Tue DEPUTY CHAIRMAN :
Member.

Hon

Surt ABID ALI: Hon. friend or hon
Members as you want it, was not under-
standable. Firstly, these had no relation
with this particular item under discussion
and secondly, I do not kmow from where
he brings all these stories, When my friend
Mr. Anandan said something being pro-
Peking, he said: ‘Do not mention Peking;
otherwise you will be called pro-China’.
We have been seeing these ideas in
bazaars. When a particular person com-
mits a theft, he runs and shouts ‘thief,
thief, thief’ so that people may not feel :
‘Here is a thief who is running’. So far as
the Government 1is concerned, it is not
possible to understand why even today

advertisements are being given to pro-Pek-
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ing and other Communist journals, news-
papers and publications. You have arrested
traitors, put them in jail but there are
many more going and I wish everyone of
these traitors in this country should have
been arrested.
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Surt BHUPESH GUPTA: On a point
of order .

THE DEPUTY CHAIRMAN :
you need not use that word.

I think

SHrRI A. D. MANI: Not traitors,
Government has never said ‘traitors’.

The

THe DEPUTY CHAIRMAN : You may
not use that word. I think you can use any
other word and that is what the Chair
wishes.

Suri ABID ALI: All right, any other
equivalent word I will use.

SHrR1 P. N, SAPRU: Is it right for the
hon. Member to say that he will use an
equivalent word ?

SHRI ABID ALI: Al right, unequiva-
lent if that will satisfy the hon. Member.
I will say what I mean in different words.
What I was submitting was that the state-
ment placed on the Table of the House
this morning has clearly mentioned that
the persons belonging to the Communist
Party have been making agitations and
organising matters on such lines and tell-
ing people ‘Within four months Commu-

nists China will be ruling over India'
and

SHRI P. N. SAPRU: We cannot accept
that as Gospel truth.

SHrr ABID ALIL: But it is mentioned in
the Government statement. What is the
objection to that ?

SHR1 A, D. MANI: On a point of order.
We have not had an opportunity of dis
cussing the statement placed on the Table.
If the Government had felt that the
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charges were justified, they should have
put up these persons before a tribunal as
was done in the case of the Meerut Cons-
piracy case. He cannot proceed on the
assumption that these charges have been
proved and go on speaking about this Bill
in a context which is thoroughly irrele-
vant.

SHRI ABID ALI: It has become part of
the record and I refer to that record
What I was submitting was that persons
who organised on such lines, what else can
they be called, hon. Member Shri Sapru
may educate me, not now buf sometime
afterwards. But what 1 was mentioning
was that not only these thousand persons
who have been arrested for the act of
treason or whatever he may like to call
but there are many more . . .

Suri P. N. SAPRU : whole

country ?

In the

Surt ABID ALI: In the whole country
there are many more of course in every
part but more so on the borders of the
State from which he comes and they are
more dangerous than the friends in the
South, They are organising on the lines
of saying: “Here is our army of liberation
coming led by Netaji Subhas Chandra
Bose”, Netaji Subhas Chandra Bose who
was called ‘@yaic @a&(” when he was
coming with the Indian National Army. He
was called  “HT eﬁaﬁ(” by the Com-
munists, It meant ‘dog or Tojo’. Now he
is coming with the army of liberation and
they say that the Communists will never
attack. They say: ‘The Communists are
your brothers and they are coming to
liberate you'. That is what is happening
on the border, not to-day but for the last
2% years and even earlier than that. We
have been telling the Government: ‘You
are still in the dark, be careful, the situa-
tion f{s very serious, take appropriate
action’. Tt took such a long time to realise
that there were such large numbers of anti-
national people in the country. They have
been arrested. OQOur request is that the
Government should realise the seriousness
of this situation particularly on the borders
and act with promptitude.
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Suari P. N. SAPRU: All this is very
interesting but what 1 would like to know
is, what has all this to do with this Bill
which has got a limited scope ?

Strt ABID ALI: I wish the hon. Mem-
ber should have been a little more alert
when his pet was speaking.

Surt BHUPESH GUPTA: On a point
of order. T am his pet because he had
been somebody’s pet. He said that I am

Dr. Sapru's pet. If I have his affec-
tion .

Sart ABID ALI: What is the point of
order ?

SHri BHUPESH GUPTA: 1 allowed
you. There cannot be any discrimination.
I do not want to go to any matinee show.
All entertainments must be welcome.

SHrt ABID ALI: All right, I will say
his friend and amend it.

Surr BHUPESH GUPTA :
friend also.

I am your

Suri ABID ALIL:
me from such friends.

But may God save

Surt D. THENGARI (Uttar Pradesh) :
The Chair has allowed the speech of Mr.
Gupta who was going far a field so far
as the Bill is concerned. There is no neces-
sity for curbing Mr. Abid Al

Surt ABID ALI: I had requested you
earlier and said : ‘Kindly realise that when
1 will be speaking, there will be so many
points of orders raised and 1 should be
allowed’. My request is that advertisements
and newspaper quota should be stopped
for all newspapers and journals—I mean
advertisements also—for anti-national, anti-
social, communal newspapers and news
journals and other publications. No quota
and no advertisement should be given to
them. I do not know what comes in the
way of the Government from stopping its
advertisements in such papers and in stop-
ping the quota for such journals.
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It goes to such an extent that even the
journal of the hon. Member himself
receives big advertisements, advertisements
for Ashoka Hotel. I do not know how
many of the readers of his paper will be
going to the Ashoka Hotel, how they are
invited to go to the Ashoka Hotel. His
paper is supposed to be meant for the pro-
letariat, supposed to be an organ of the
poor, and such a paper gets advertisements
even for the Ashoka Hotel. So I call upon
the Government to kindly pay a little more
serious attention . . .

Surt BHUPESH GUPTA : Madam, on
a point of personal explanation, be-
cause

Surt ABID ALI: 1 thought it was a
point of order; otherwise T am not yielding
and if I yielded it will bring in a lot of. ..

Surt BHUPESH GUPTA: You
from where we get advertisements.

know

Surr ABID ALI: Please do not take my
time in this manner.

Sari AKBAR ALI KHAN: If he wants
to, let him explain how he gets the adver-
tisements for the Ashoka Hotel.

sft arrfag ool o AT sFEY =T Al
e AT HT FTEN AT F 7 FAT AT
FT §Y §Y AT T FAT A AT § FAAH
ST qrET ATTH AT K E 7

Surt BHUPESH GUPTA: On a point
of personal explanation,

Suri ABID ALI: So that is one thing.
(Interruptions) Then there are some com-
munist papers which, although the publica-
tion is within a couple of thousand copies,
get a quota disproportionate to . . .

BHUPESH GUPTA:

SHRY Which

paper ?

Suari ABID ALI : But they get a quota
for zero plus . . ..
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Sart BHUPESH GUPTA : Name them.
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SHrRI ABID ALI: I do not want to.

Suri BHUPESH GUPTA:
not know.

So you do

Surr ABID ALI: Is it proper ? Do you
tolerate this, Madam ?

Suri BHUYESH GUPTA: She should
because you are not naming the paper.

[ SHrRi ABID ALI: In Bengal.
Suri BHUPESH GUPTA : Which paper ?

Surr ABID ALI: In Bengal.

Surr BHUPESH GUPTA :
paper.

Name the

‘ SHrr ABID ALI: 1 have named the
| paper and much has been discussed during

the Question Hour. It is not one paper.
| Is it one that I should mention it? A
large number of them. Mr. Manubhai Shah
has made reference to this several times
and I have been requesting him always
and asking him, “why are you issuing a
newsprint quota for 20,000 copies whereas
their publication is below 2,000 ?” and Mr.
Manubhai Shah has been referring to this
matter. If it is one, I should mention. But
it is a long list. Most of such newspapers
are not having a circulation to the extent
of even one-fourth of the number they are
claiming,.

Surt BHUPESH GUPTA : Which paper ?

SHRI ABID ALI: Whether communist
Oor non-communist, in respect of every
such newspaper my request to Government
is “Kindly scrutinise its circulation and
then give the quota.” There is a press,
Madam, which is owned by a daily news-
paper and it is a morning newspaper. Now,
the press that it owns cannot print more
than 3,000 copies, but it is getting a quota
for 11,000 copies. It is a fact that it is
not printed at any other place; it is printed
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[Shri Abid Al.]
at that very place and by any stretch of
circulation not more than 3,000 copies can
be produced by that printing machine. 1
do not know why much solicitude.....

Surr BHUPESH GUPTA : Which paper ?

Suri ABID ALI: I do not kmow why
the Government is tolerating so much the
anti-national elements in the country, the
anti-social elements and the pro-communal
clements and is giving them help. Other-
wise most of these newspapers will be
closed within a week, if (Government stops
giving them advertisements. Because it is
not done Government is charged with
feeding communalism, with helping anti-
national elements. So I request that at least
now they will realise that they have some
duly to perform in this matter as well.

About Atulya Babu I do not know how
his name was brought in and how relevant
it was. My friend, Mr. Sapru, who is very
alert did not question the relevance then.
No doubt Mr. Atulya Ghosh is an honour-
able, decent and first-class leader, but why
his name should be brought in the debate
concerning this Bill, I cannot understand.
Certainly he is not responsible for anything
that the hon. Member . . .

SHrI P. N, SAPRU: On a point of per-
sonal explanation; I never said one word
for or against Mr. Atulya Ghosh.

Tae DEPUTY CHAIRMAN : He wanted
you to say.

SHrr P. N. SAPRU : I did not say.

SHrt ABID ALI: But Mr. Sapru stood
up to say that what 1 said was not relevant
to the Bill whereas the other hon. Member
was saying all irrelevant things. Why was
the name of Mr. Atulya Ghosh mentioned
here ? Why did you not stand up and say
that it was irrelevant ?

Surt BHUPESH GUPTA : He is Chair-
man of the Editorial Board of the paper.

[RAJYA SABHA]

{Amendment) Bill,
1964

SHrl ABID ALI: I repudiate every

word that he mentioned here with regard

to that respectable gentleman, Mr. Atulya
Ghosh.
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Suri BHUPESH GUPTA: 1 have not
said anything about him; about his paper
I said.

SHrt ABID ALI: About his paper?
Why ? the paper is very good paper.

Surt BHUPESH GUPTA: You have
read it?

SHr1 ABID ALI: It is a well circulated
paper. It is one that is loved by the
people; they read it, and that is the grie-
vance of the hon. Member. He does not
want that other papers should be read by
people. He wants that only his paper
should be read. He will get the quota and
sell the newsprint, save on the cuota and
have more funds for abusing the Congress.

Suri BHUPESH GUPTA : What is the
name of that paper ?

SHR1 ABID ALL: T said that they are
very many; it is on record here. Why do
you want me to quote one or two ? There
are several of them,

Surt BHUPESH GUPTA : You referred

to Atulya Babu’s paper. What is the name
of that paper ?

Sur1 ABID ALI: You mentioned some-
thing about Atulya Babu, I have not
mentioned.

Suri BHUPESH GUPTA : But you are
supposed to know everything.

THE DEPUTY CHAIRMAN: You do
not yield to the interruptions; you continue.

SHrRI ABID ALI: So my request to the
hon. Member and to his patrons is that,
whenever matters ‘are discussed, let them
be discussed on merits, relevantly and
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impersonally, not bringing in people who !
are not connected with the subject-matter,
who are not present in this House, aund |
when a reply is attempted to be given to |
such irrelevant references, then they should |
welcome it, listen to it and correct them-
selves.

[ 18 FEB.

Thank you very much, Madam.

Surt C. R, PATTABHI RAMAN :
Madam Deputy Chairman, I am very
grateful to the hon. Members for wel-
coming the Bill. The Bill, if I may say so,
has been welcomed from all quarters and
s0 I need not take more time of the House.
1t is a very simple Bill and I commend it.

THe DEPUTY CHAIRMAN :
question is :

“That the Bill further to amend the
Press and Registration of Books Act,
1867, be taken into consideration.”

Thel
I

The motion was adopted.
Tae DEPUTY CHAIRMAN : We shall

now take up the clause by clause conside-
ration of the Bill.

Clause 2 was added to the Bill.

Clause 3—Insertion of new section 5A.

Suri C. R. PATTABHI RAMAN:
Madam, I move :
3. “That at page 2,—
(i) in line 9 for the figure ‘1964’
the figure ‘1965’ be substituted;
(ii) in line 18, for the figure ‘1964’
the figure ‘1965’ be substituted.”

The question was put and the motion

was adopted.

Tae DEPUTY CHAIRMAN: The
question 1is :

“That clause 3, as amended, stand part
of the Bill”

The motion was adopted.

i
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Clause 3, as amended, was added to the
Bill.

Clause 4 was added to the Bill,

Clause 1—Short title and commencement
SHrRi C. R. PATTABHI RAMAN :
Madam, T move :

2. “That at page 1, line 4, for the figure
‘1964’ the figure ‘1965’ be substituted.”

The question was put and the maotion
was adopted.

Tae DEPUTY CHAIRMAN: The
question |s :

“That clause 1, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 1, as amended, was ddded to the
Bill.

Enacting Formula

Surt C. R. PATTABHI RAMAN:
Madam, I move :

1. “That at page 1, line for the word
‘Fifteenth’ the word ‘Sixteenth’ be sub-
stituted.”

The question was put and the motion
was adopted.

Tue DEPUTY CHAIRMAN: The

question is :
“That the Enacting Formula, as
amended, stand part of the Bill"”

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill,



